'HON. MR, gUSTICE B.C, SAKSENA, V.C

Reserved:

CENTRAL ADMINISTRATIVE TRIBUNAL

ALLAHABAD BENCH
BHIS Mo = DEGEMBER, 1004

HON, MR, K. MUTHUKUNMAR, MEMBER(A)

1.
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2.

1.

1.

2.

Original application No, 384 of 1994

Suresh Kumar,s/o Ram Lal
r/o s.C, Road, Airport
Gate, Izatnager, Bareilly.

Shri Hemraj, s/o Bulaki Ram,
r/o village Kunwa Tanda,
Bareilly, e vo o APplicants

Versus

Union of India, throuch
Secretary, Indian Council
of Agricultural Research,
New Delhi,

Director, Indian Veterinary
Research Institute(IVRI),

Izat Nagar, Bgareilly, sece RESPONdents
&_U_NG wITH

Original application No, 383 of 1994

Harish Chandra, aged about
27 years, sf/o Pooran Lal,
r/o Railway Hospital Colony,

lzatnagar, H, Ne. 5/133, .
Bareilly. : see« Applicent

Versus

Union of India, throuch
Secretary Indian Cocuncil of
Agricultural Research,

New Delhi,

Director, Indian Veterinary
Research Institute(IWRI),
Izatnagar, Bareilly,

essos Respondents

\
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1 (3) Original Application No, 607 of 1294 i
1o Prem Singh

S/o -ayodhya Prasad, 5l | iy A R
r/o village Ram Nagar Paschimi

Gautia, Post Office Rohelkhand

University, Distt, Bareilly,

2 Suraj Pal
§/o0 Ram Chandra,
r/o village Ram Nagar
Faschimi Gautia,
Post Office Rohelkhand University,
Dist, Bareilly.

sesso. Mplitants
Versus

Lo Union of India
through Secretary
Indian Council of Agricultural
Research, New Delhi,

20 Director,
Indian Veterinary Research Institute, ;
(IVRI), Izatnagar, i
Bareiliy° eeoees Respondents
2 r j
(4) Oricinal Application No,506 of 1994
i, Daya Ram, aged about 25 years

son of Sunder Lal, r/o village
Naugawa Ghatempur, post and
Teh, Bareilly, Disti. Bareilly

2. Ram Das, aged about 25 years,
s/o Prasadl Lal, r/oc village
Ram Nagar, P.C. University, ¢
Dist., Bareilly |

3e Chetram aged about 22 years,
s/o Khyall Ram, village
Kunwa Dauda post,Balipur,
Dist, Bareilly,

4o Mohan Lal, aged about 24 years,
son of Khyali Ram, village Kunwa
Dauda post, Balipur, Dist,
Bareilly,

Sk Krishna Kumar, aged about 22 years,
s/o Kundan Lai, r/o Mohalla Ram
Nagar, Post, University Bareilly,
Dist, Bareilly.

cceo .Applicants

Versus

\ Qxét' R -




Lo

—
(&)}
~.

3e

L.

N
.

(6)

Le

Union of India, .
through Secretery Indian Council
0f Agricultural Research, New

Delhi,

Director,

Indian Veterinary Research Institute
(IVRI)

lzatnagar,

Bareilly,

°oe o000 ReSpOﬂden is

Qriginal Application No, 028 of 1904

Bhawan Prakash,

27 years, s/o Shri Sunder Lal
r/e vill, Nsugawan,
Chatampur, Post Madhayli,

Mahendra Fal,

20 years, s/o Nand Ram,

r/o Kalara, post, Maharpure,
Dist, Barelilly,

Ram Bharcse, 20 years,
S/o Netram, I1/0 Ram Nagar
Post University

Dist, Bareilly,

©0 o0 e o ﬁlpplicants
Versus
Union of India,
throuch Secretary, Ministry
0f Agticulture, New Delhi,

Director,

Indian Veterinary Research
Institute(IVRI)

Izatnagar

Bareilly,

°eo.. Respondentc

Qricinsil Application No, 53¢ of 1004

Shyam Singh,

agéd about 2; yeers,

s/0 Ram Bharosé Lal,

r/o village & Post Sarai Talfi,

Dist, Bareilly, ceees Applicant

Versus

Union of India,
through Secretary
Indian Council of Acriculturel

Research, New Delhi, \\
sti' RRY 2t
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: 21 Director,
> Incien Veterinary Research Incstitute o
; (IVRI)
Izetnager,
Bareildy:—
seoess HResponuents

Original Apj lication No, £77 of ]994

Hyrveer Singh

son of Sri Ram Bharosey lal
resident of village and post
sarai Talli, District Bareilly.,

ceese APPLEEant

Versus

Union of Indis,

through Secretary

Indien Council of Agricultural
Research, New Delhi,

Director,

Indian Veterinary Research Institute
(IVR1), Izetnagar,

Bareilly.

ceess RESpANdeENts

Oriainal Appliceticon No. 362 of 1094

Daya Ram,

s/o Banshi Lal,

R/o vill, Kunwa Daunde,
P.C, Balipur,

Distt, Bareiily.

Dorilal,

s/o Nathu Lal,

r/o vill, Kunwvi@ Daundea
Post, Balipur,

Dist. Bareilly.

ccess APplEcants

Advocate Shri Shesh Kumar,

Versus

Union of Indis,

through Secretery,

Indiah Council of Agricultural
Research, New Delhi

o
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(9)

(10)

By Advocatesshri Rakesh Tewari

e
Ll
(&l
e
LX)

Director,

Indian Veterinary Research
Institute, (IVRI), izatnagar,
Bareilly, .

ceeo Respondents

and shri J,N, Tewari,

1.

L

L.

20

Oricinal Avplication No, 882 of 1904

Tej Pal, son of Sri Prem

Raj, resident of Rocpapur

vill age, P,C, Bhadsar, Distt, :
Barei?ly. eoce Applicant

Versus

Unicn of Indie, thr0u§h its
Secretary, Minlstry o
Agriculture, New Delhi,

Indian Veterinary Research
Institute, Izetnacar, Bareilly
through its General Manager.

The Central aviation Research
Institute lzatnacer, Bareilly
through its Ceneral Manager

ceoe RE spongents

Oricinal application No, 880 of 1994

Nahesh Babu son of Ram Bharosey
resident of village Manda, Tzhsil
and Distt, Boreilly,

Cokaran Lal, son of Shri Kishan
Lal, resident of village Kidauna,
Tehsil amla, District Bareilly,

Raja fam son of Jalim Singh,

resident of Mohalla Bankey
Chhawani, pistt, Bareilly,

Jagdish Prasad, son of sri Faqir Chand

resident of Chawal Mudia, Tehsil
and Post office Bareilly,

\
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Gopal Ram, son of shri Bhawan
Ram, c/o A-869 Rajendra Naqar,
p.0, Izatnagar, Distt. Barellly. i

Nathoo Lal son of India lal
N icent of villzge Chawad fehsil ano
Post office, Barellly.

Ram Kumer, son of Sri Devi Lal,
resident cf Mohalla Bagh ahmad Ala,
District Bareilly.

Munish Bgbu son cf Sri Bahoranlal
resident of village hejupur Post

Rejupur, Distt. Bareillyo.

Kalloc son of Sri Patras resident
of village Kereli, Distt.
Bereilly,

Dinesh son of Ram Charanlszl,
resident of Badrai, P.O. Sardar Nagar,
Tehsil Arla, Bareilly.

Ramesh Chand Pandey, son of
Muk ot Behardi Lal Pandey,
resident of village Dhanis,
P.C. Chathia, Tehsil Baharil,
Distt. Bareilly,
oo &pplEcants

b4
Versus

The Union of India, through
ite Secretary, Ministry of
Acriculture, New Delhi,

The Indian Veterinary Research

Institute, lzatnagar, Bareilly
through ils Ceneral Mznager

.o s RESPpONdeEnts

Oricinal Application No, 881 of 1994

Bhagwan Das, son of Sri Ham Swaroop
resident of village Umaisis Salepur
District Bareilly

vees APpHicant
Versus
Union of India through

Secretary, Ministry of Agriculture
New De lhi. \
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(13)

" le
20
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Indian Veterinary Research
Institute, Izstnacar, Bareilly,
through its General Mznhager.

~ «ese Respondents

Original Arplication No, 879 of 1094

Prakeash Chandra

Son of Sri Ram Das Yadav,
Class IV emgloyee Indian
Veterinary Res earch Institute,
Izatnagar, Bareilly.

Sanjeev kumer, son cf Sri Braj
Nanoan Lal, resident of mohalla
rOhlatola P.C. ailab Nzger,

DlSurlCt Bareil ly.

Ganga Prasec, son of Sri kKenhal:zl,
resident of v’llage Ram Magan,
Pacchhim Caunlia, Post unlver51t,,
Distt, Bareilly.

Ram Pal son of Sri Ganga Prasad,
Class-1V employee, Indian Voterlnary
Research Institute Izatnacer,
EarEillYo

Prem Shenker Mauriya, son of
Sri Rem Prasad resident of vill 2
Ram Nagar Pachchimi Gauntia, P.U
University, Distt, Barellly.

ce
°

cees Applicants
Versus

Union of Indie through its Secre-

tary, Ministry of Agriculiure,
NQVV m lhl

The Indian Veterinary Research
Institute, Izatnagar, Bareilly
throuch its Joneral Manager

eoe. Respondents

Original Application No, 495 of 1994

Mahesh, son of Dwarika Prasad

Suresh Chend, son of Ramesh

\
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388 7¢s
3. Dinesh Chang, son of Bhopati Ram
4. Jaswant Kumer, son of Laturilal

D Bzbu—tsl, scn of Chottey Lal

% 6o Raju, son of Hoshan Lal

g 7. Mahesh, son of Nibbu Lal

| 8. Lally Singh, son cf Malley Ram
Ge Rame sh Chand, son of Ram Swarug,

!
.
;

C/o Indian Veterinary Research
Institute, Izatnagar, District

; Bareilly,
; [ ©o00 0 mplicants
By Advccates Sri K,C, Singh

and Sri Dhananjay Singh

Versus
14 The Union of India, through its
Secretary Agriculture Minlistry
Of India.
2 The Indian Veterinary Research Institute,

Izatnacar, Bareilly through its General
lManager.

3e Officer-in-charge, Indian Veterinery
Research Institute, Izatnager,
Bareilly,

esees Resp@ndenis

By Adwocates gri Rakesh Tewari

and Sri J,N, Tewari,

(14) Original Application No., 1612 of 1993
1. Om Prakash, son of shri Lalji

Prasad, r/o village-Nevada,
Imamabad, Post-Cryoladiya,
district Bareilly,

© e 0 mplicant
Versus

I Union of India through
Secretary Indian Council of
ricultural Research, Ministry
of agriculture, Government of
India, Krishi Dhawan, New Delhi.

\QKQ\, odls + P9
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Director, Indian Veterinary
Research Institute, Izatnagar,
Bareilly.

©0 ©o0 Resmndents

Oricingl Application No., 1584 of 1993

Shri Ramesh Chandrée Maurya, s/0
Netram, r/o village Choti Vihar
Post. lzatnagar, District Bareilly.

Yusuf Khan, s/o Shri Munshi Rhan
R/o villsge Gasunlia Deds-peer, Post
Haiderpur, District Bareilly.

shri Chatrepal, s/o Netram, R/o
village Choti Viher Post-Dedapeer
District Bareilly.

Mustar Khan, séo Mahboch Khan.
R/o village Kohani, Post Kesarpur,
District Bareilly.

eoos APplicants
Versus
Union of India through Secretary,
Indian Council of Agricultural
Research, Ministry of Agriculture
Govermment of India, Krishi Ehawaen,
New De lhi,

Director, Incian Veterinary Research
Institute Izatnagar, Bareilly,

ceoo Respondents

Origihppl Application No, 883 of 1694

Virendra Kumar Maurya, son of
Sri Kesari Lal, resident of
village Bihar Khurd, P.O.
Izatnagar, District Bareilly

Lalta Prasad, son of Sri Durca
Prasad, r/o village & PO,
Sanekpur, District Bareilly.
Medan Lzl, son of Sri Mewa Lal,
resident of villege Budhe, P.O.
Bilwa, District Bareilly.
eoes Applicants

Versus

\
Qeex ve..plO
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Lo Union of India, throuch the It

Secretary, Indian Council of
Angcultural Research, New Delhi,

T : 2. The DerCtO‘! R (TR
Indian Veterineary Reseerch
Institute, Izatnagar, Bareilly(U.P.)

c0ooe RRESpONdents

E (17) Original applicsticn No, 728 of 1904
¥, Krishan Pal, son of Govind Ram

working as casuél worker in

Indian Veterinary Research Institute
Izatnagar, Bareilly, r/o Chhoti

Bihar Khurd Post Izetnagar,

Bareilly, esoes APplicant

Versus
1, Unicn of India through the

Secretary 1,C,A.R Krichi
Bhawan, New Delhi,

2e Director,
Indian VEterlna;y Research
Institute, lzatnagar, Bareilly

b 3 ’
ess. ReSpondents

(18) Criginal Application No, 725 of 1994
1. Khemchand, s/o Sri Netram

working as casusl labour in I,V,R,I
Izatnagar Bareilly, r/o vlllage
Chhoti Bihar Fost izatnagar, Bareilly

eeoo APpPplicant
Versus

1. Union of India throucgh
Secretary, Indian Council of
Agriculturel Research
Krishi Bhawan, New Deihi.

2 Director,
Indian Veterlnary Research
Institute, Izatnagar, Bareilly,

\
Q-sé” seepPll

ceso Responden‘ts
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Oricinal Arplication Ne, 885 of 1004

‘ool Chand, s/o Durge Prasad
r/o v1llage Bihar Khurg, P,C.

Izetnaﬁgr District Ber ClIJ5‘

vOrkinQ as casual labour in
I.V.R.1, Izatnagar.

coc o Applican't
Versus

Unicn of India through the

|
°

Secretar Incaian COunc1‘ of
Aprlcultu ol Re search, New
Delhl°

e Director

Indien Veterinesry Reseerch
Institute, Izatnager, Ba v:.xll) o

©cc e o ReSpOnden'ts

Oricinal application No, 885 of 1004

L. Raja Ram, s/o Llalji{Jatav SC)
n/o village Newoada Imamabad P.U.
Kaladia, district Bareilly,

2 Jagdish ”hanara, s/o Lochan L&l
(Jetav sC), r/o village Jeferpur
P,C. Bhajipur, District Bareilly.

3. Agan Lal, s/o Chheda Lal(Jatav SC)
?/o villa m. Milak alinagar P.U.
Maujipur, district Bareilly,
4, Serwer Khan, s/o Akbar Khan
R/o Tarai Gavtia P,0, Faridpur
Cistrict Bareilly,
«:e0o Applicants

By Advocate Sri M,A, Sigdigui

Versus

s The Union of India theough the
Secretary, Indian “ouncil of Agr
cultural Research, New Delhi,

2. The Director
Indian Veterlnary Research Institute
lzatnagar, Bereilly,

esse nespondents

By Advocetes Sri Rakesh Tewari

and Sri J,N, Tewari,

\ g2
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L.
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Uriginal Arnplication No, 717 of 1994

nem Autar Maurya, s/o Pyare Lal
r/o villagelmanehara,_post cffice
Bhojipur, Distt. Bareilly,.
| cese APP licant

Versus

Union of Indis throuch

Director General Indian Council
cf Agricultural} Research, Krishi
Bhawan, New Delhi,

Director, Indian Veterinary

Rese arch Institute, Izatnagar,
Eareilly,

Prebhari Farm Adhikari, Indian
Veterinary Research Institute
izetnagar, Bereilly,

ceece HHespondents

Criginal application No. 8CC of 1094

Hori Lal, s/o Puran Lal r/o

Gokulpur, post office Sahoda »

Tehsil Meerganj, District

Bareilly, esee APPEICcant
Versus

Union of India through Director
General, Indian Council of
Agricultural Research, Krishi
Bhawan, New Delhi,

Director, Indian Veterinary Research
Institute, Izatnagar, District
Bereilly,

Prabhari Adhikeri(Farm), Indian
Veterinary Research Institute
Izatnagar, Rareilly,
seee Respondent

Criginal Application No, 707 of 1594

Mool Chand, s/o Nathoo Lal ,,.., aApplicant
r/o Jafarpur, T=hsil Sadar
District Bareilly, -

: Versus
Unlon of India through Director,
General, Indian Council of

Agricultural Research, Krishi
Bhawan, New Delhi.

ee P13
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26 Director Indian Veterinary Research
Institute, Izatnagar, Bareilly,

3o Prabhari Farm Adhikari, Indian
Veterinary Research Instltute
Izatnagar, Bareilly.

«sso REspondents

(24) Oricinal Application No., 467 of joc4

9. Chet Ram, s/o Sri Summer i,
r /o village Doswal post
Cffice Seghal chtr¢Cb
Bareilly,

2. Hari Shanker s/o Shri Sheo lal
r/o villege Umarsiaye, post Umarsiaya
District Bareilly.,

eeso Applicants

S ————

Versus

ils Union of India through
Director General Indian
Council of Agricultural
Research, Krishi Ehawan,
New belhi,

2 Director, Indian Véterinary
Research Institute, Izatnagar
Bareilly,

3. Prabhari Farm Adhikari, Indian !
Veterinary Research Institute
Izatnagar, Bareilly,

eoes Respondents |

(25) Original application No.908 of 1994

Rem Bhajan, son of shri Budh .
sen, r/o village Khalilpur, ;
6B, Ganj, District Bareilly '

By advocate sShri P,K, Kashyap von o ADPlicant :

Versus

1. Union of India through agrigu-
lture Secretery, Ministry of
Agriculture, Government of
India Krishi Bhawan, New Delhi,

\ |
R




243122,

Shri K.C. Srivastava

The Director,
Indian Veterinary Research Institutle -
(I.v.R.1), Izatnagar, Bereilly(U.P.)

Technical Officer,
Engineering Section,

Indian Veterinary Research
Institute(I,V.R.1) Izatneagar,
Bareilly (U.P.) 243122,

Incharge Instrumentation

Section, Indian Veterinary Research
Institute(1.,V,R.,1), izatnagar, Bareilly
(U.P.)243122,

ececo RESPONdENts

By advocates Sri Rakesh Tewari

gnd Sri J,N, Tewari,

(26)

le

2o

“Le

20

3.

Oricinal Application No,595 of 1994

Virendra Pal, son of Sri Hukam
r/o village Chhoti Bihar, post
of fice Izatnagar, Bareiliy. -

Dayal Singh Bisth, son of

Sri Harak Singh, resident of
Shastri Nagar, House No, 20-A
Post Izatnagar, Bareilly,

eeee Applicants

Versus

Union of India, through Secretary
Indian Council of Research Agriculture
New Delhi,

The Director, Indian Veterinary
Research lns{itution, Izatnagar
Bareilly,

The Farm Manager/Line Stock Manager
Indian Veterinary Research Institute
Izatnagar, Bareilly,

\\ evoo Respondents
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Oricinal application No, 62 of ]C94

Lela Ram, eg:0 about 22{ rs
Son of Latz Shri Dambar Lel,
r/o villag. agrash, Post of{ice

— Agrach, District Bareilly,

svaw ADDIEC T
Versus

) le Uniocn of India, throuch
Secretary, Indian Council of
Research Agriculture Research

_; Ne\' D‘::lhio
24 The Director,

Incien Veterlnary Recearch
Institution, Izatnagar,

UsFs Bareildy.

3. The Farm Manacer (Hor ticulture)
Farm Section, Indian Vete rinary
Research Institute, Izatnacar
Bareilly,

esco REespondents

A (28) Original Applicetion No, 379 of 1904

L. Puttu Lal son of Megh Nath
2. Uman son of Maghen Lsl
3 Omkar scn of Chhotey Lzl

All residents of village Paharganj,

Post Bihar Kalan, Izatnagar,
Bareilly,

ees. APPlicants
Versus 1

le Union of Indie, through
Secretary, (Indian Council of
Agricultural Research,
New De lhi,

2, The Indian Veterinary Research
Institute, Izatnagar, Bareilly

\
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The Farm Manager(Farm Sccticn)
Incian Veterinary Research @
Institute, Izatnagar, Bareilly,

ee.+ Respondents

Original ppplicetion Nc.545 of 1664

Hari N_den son cf Shri Edri
Lal, resident of village Cautic
Ram Nagar, District Bareilly,

Site Rem, son of N%rain Des,
r/o village Wakar Nager,
Sundaréesi Post Collectorcenj,
Bareilly,

Surej Pal son of Shri Lakhi
recident of villa Wak ar

Nggar Suncarési, Fost Collector
Ganj, Barelilly,

Jamunae Frasad son of Shri Jwala
Prasad, reeident of village/Post
office Baron, District Bareilly,

Rajendré Pal son of Shri Hira v
Lal resident of village Dharupur

Post office Mhanpur Thirie

District Bareilly

Dhan Pal son of Shri Ram Chandra
resident of village Pjharcganj
Post office Bihar Kala, E_reilly,

ceo 0 .A,ppllcan ts

Versus

Union of India, through Secretary
Indian Council of Agriculture
Research New Delhi,

The Director,

Indian Veterinary Research Ipstitution
Izatnagar, Bgreilly

The Farm Manager/Live Stock Manager
Incian Veterinary Research Ipsti-
tution, Izetnagar, Bareilly,

\\ sso+ Respondents

Q@L
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(3C) Originel Application No, 119 of 1694
1. Pratap Singh son of Sri Pooran
Lal R RN B 5
2% Inderjeet son of Sri Jamuna
3. Fretap Singh son of Shri Ram
Prasad,

all applicants are resident of
village Ram Nagar West Gautis
Post Of fice Unilversity Bgreilly
District Bareilly,

eoee Applicants
Versus

Lo Union of India through
Secretary, Indian Council of
Research Agriculture Research
New Delhi,

2. The Director
Indian Veterlnary Research Insti-
tution, Izetnagar 48, Bareilly,

w 3. The Farm WMancger(Farm Ssction)
Indian Veterinary Research

Institute, Izatnagar, 48 Bgeilly,

eo oo Responden‘ts

(31) Originel application No.64 of 1904

Jagan Lal son of Shri Ram

Frasad, resident of wvillage

Dhanuwa, Post Office Chathiya

District Bareilly, at present

C/o Daya Ram, village Raipur

Chauchury, Post office Izatnagar

District Bareilly, U ePs A‘pplican't

By Advocate shri I,Mm, Kushvwaha

Versus

le Union of India through Secre tary
Indian Council of Research
Agriculture Research New Delhi

2. The Director
Indian Veterinary Research
Institute, Izatnagar, U.P,

{

Bareilly,

ch\, ...pl8
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SERilE 88

The Farp Manacer (Horticulture) :
Farm Section, Indian Veterinary s
Research Institute, Izatnager

U.P. Bareilly.

o os REspondents

By advocates Shri Hakesh Teward

and Shri J.N. Tewari.

le

2e

3.

(32)

Le

20

3

Oricinal aApplication No, ]81C of 1992

Tata Rem son of Sri Bsla Ram
resident of villege and Fost
Of fice Tehiya, Bareilly,

ceso APplicant
‘VErsus

Unicn of Indie,
Ministry of Agrlculture
through Secretary, New De 1hi

The Director,

Indian VEterlnary Resecrch
Institute, Izatnagar,
Barellly.

Sri A.K. Singh,

Assistant ﬁomlnlstratlve Officer,
Indian Vtter¢naxy Reseerch
Institute, Izstnagar, Bareilly,

osee Respondents
Original application No, 1812 of 1€¢2

Vijaipal son of Shri Ram Lzl
Care of Shri Harshpal Singh
resident ¢f House No, 2341/3,
Avas Vikas Rajendre Nager,
Bareilly,

o« sApplicant
Versus

Union of Indie,
Ministry of Agrlcu lture,
through Secre tary, New De 1hi

The Director
Indian Veterinary Recsearch Insti-
tute, Izatnager, Bareilly,

Sri A.K. Singh

Assistant Mmlnlstratlve
Of ficer, Indian Veterinary
Research Institute, \\
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Izatnagar, Bareilly

eoeo Respondents
(34) Original Application No, ©27 of 16G4

1. Harl Om Lodhi s/o Shri.Tikka
Ram, rccsident of village
Wakarnagar Sundarasi, Post
Office C,B.Ganj, District
Bareilly, eoeo APplicant

By Advocate Shri K,A, msari

Versus

Le Union of India through Secretary
Ajricultural Ministry, Government
of India, Krishi Bhawan, New Declhi,

25 The Director
Central Avian Research Institute
IVRR) Campus, Izatnager, P.O.
zatnagar, District Bareilly,

Be The Administrative Officer
Central avian Research Incstitute
(IVRI) Campus, lzatneger, F.C.
Izatnegar, District Bareilly,

4, The Officer-in-charge
Engineering anc¢ Mezintenance Section
Central Avian Research Institute
IVRI Cempus, Izatnegar P.C. Izetnaegar

District Bareilly,

00 e Responden'ts

By aAdvocate Shri Rzkesh Tewari

OR DER (Reserved)
JUSTICE B,.C. SAKSEN A

|
|
|
and Shri J,N, Tewari, J
|
|
|

Thic bunch of ceses have been tiled by the

esual labourers of the Indian Veterinery Resecarch Institute

(for short I.v.R.I.), Izat Nagar, Bareilly., The clzim of

%é)» e op2C
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the applicant is thet they have worked in the I,V,R.1.
over a long spell cf years, thouch for intermittent '

periods and not continuously. They claim that they are f

be
entitled to regulasrisation and also to be paid wages If

eqgual 10 lhe emoluments which are paid to the regular
employee of the I.V.d.l. since they sllege that they are
discharging similar nature of duties and responsibilities

as the reguler staff working on identical posts.

7. UesAe No. 384/94 is beingy ireiated as the
leading case and since all the U.As brecadly involve the :
same questions of facts and law, they are being disposed
of by & comron judgment, The comron juogment will cover
all the U.As, '
3 Wie do not propose tc indicate the facts of
each U,A bul propose to deal with the questions of law
arising broadly in all the cases.

4o we have heard the learned counszls for

the parties, |

28 The applicants claim that they have bzen '}
engaged on daily wages &nd heve been c¢iven work from i
time to time but no appointment letter was issued in P
support of ihe working days of cach of the applicent.

They alleged that certificates have been issued and they
were produced at the time of heering if ihe Tribunal

would require,

6. The applicants based their claim for
regulsrisation on a circular letter incorporating the
provisions of 2 Office Memorandums issued by the Ministry
of Home Affairs dat@€d 2.12.66 read with Office Memorandum

dated 9.8.61l, copy of this has been filed as Annexure. -l

to the leading O.A. This circular letter interali@
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provides thet casual labourers in Class 1V posts borne

on the regular Establishmeni which are required to be
‘ o

filled by cdirect recruitment will be made subject to certein |

conditions enumerated thereim. The conditions interalie,

are that no cesual labourer not registered with the Employ-

ment Exchance should be sppointed to posts borne on the
regulaer esteblishment, the casual labourers appointed
throuch Employment Exchange and possessing experience g

minimum of 2 years sorvice &s cgsual laboureres in the

office/establishment to which they are sc appointed will

be eligible for gppointment to posts on the regular establi-nft

shment in that oifice/establishment without any further

I '
!

¥ |
¥ |

rdference to thes Employment Exchange. It was elso provided
that the cesucl labourer who has pﬁt in etleast 240 deays of
service as casual leboueer (including broken period of
service ) during esch of tha 2 years of service will be
entitled to the benefit of claases (b) and (c) of the said

U.M. For the purposes of absorption in régular establish-

ments, casuel iaboursrs it was diiected chould be allowed

v

10 deduct from their actual age ¥ pzriod spent by them as
casusl labourers and if after deducting this periocd, they
are within the maximum age limit they should ke considered
eligible in respect of maximum age. It was also proviced
that the broken period of service which may be taken into
daccount for the purpcses of age relaxation for appointment
in reguler esteblishment should not be more than six months
&t one stretch of such service,

j 2 The applicants also alleges that they are

dischsrging similar nature of duties by the regulsr employee. |
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Se In the counter affidavit, the detaile with

Tegarc to number of workine days of each of the Spghicants
in the concerned U.&s have been shown throuch e chert, The
said chart goes to show that mone of the &applicants has

put in 240 days of continuous service in two consecutive

yeéars. The stand of the respondents is that for Furpcses ‘

°f regularisation of ihe Casual labourers and which sre Gedc

being implemented are contained in Office Memorandum
deted 13.10.83 issued By the Ministry of Home Affairs,
Depertment cf rersonnel and Adminictirative Heforms ss

d1lso & circular dated 29.3.84 issued by the Indian Council

of ‘Agricultural Research, COpy of the same has been anne -
xed ‘as Ch-i and CA-2 to the counter affidavit in the
leading case,

S The responcents have éls0 annexed copy of
Circuler lette; deted 19,9.90 issued by the Indien Council
of Agricultural Research, Through the said circula;'it

hes been indicated that since 311 the Institutes undap
which have large farms,- area, casyal labourers are re Guired
to be employad during season to go work cf seasonal nature,
being requised it was stressed that objective norms v itk
régard to the strength of labour PeIr acre during crop
season be developed, It wWas also provided that employment
0f contract labour gss far as possible for the agricultural
farms of the Institutes may also be explored, These dire-
ctions were given by the Finance division of the Incian
Council of Agricultural Research, The respondents in thefr
counter have indicgsteq that the applicants and similarly
Other casual labourers were engaged from time to time to

do casual nature of duties, the casucl labourers are thus
€ngaged for specific work in specific period {rom time to

time and as and when the specific work for which they are
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engaged ic over their scrvices automstically come to an
end, The respondents have elso denied that the applicants

¢r other seasonal casual labourers discharge the same nature

(o]
4

work &nd responsibilities as are discharged by permencnt

sitaff, It is alleged that the nature of work and cuties

c

f the two cstegories is different and therefore, the claim
for 'Ejual pay for Equal work' is unfounded and untenable.
It has been indicasted that none of the applicante are
wOrking ageinst any permanent post nor there are vacancies

end the gpplicants have slso not qualified for regularisa-

tion in the light c¢f the provis.cns cof the Office \bnm*andum

and circular letter Annexure CA-1 and CA=2.

16 In the rejcinder affidevit virtually the
everments made in the U.A have been reiterated. On behalf‘
Of the gpplicants it was urcged that since they have worked
for@E?%i@ intermittent period over = number of yeers, they
¢re entitled to be considered for regulerisation, The
vatious Office Memorandams of *he Ministry of Home Affairs

filed as Annexure 1 to the U.A provides that casual labceurer
who have put in atleast 24( deys of service as casual

labourers(lncludlng broken pericd of service Jduring each

°f the 2 yeasrs of service would be %?ti led to the benefit
of clauses(b) and (c) of the <a1d/wi@orandum» Cl. (b, &(c)
Frovices that Casua.. 'sboursrs apg%lnted throuch Employment
Exchange and poOssessing experience of 2 years service as
Casuel lsbourers in the office/establishment to which they
aré so appointad will pe eligible for eppointment to posts
on the regular establishment in that office/establishment
without any further reference to the Emgloyment Exchange .

In the facts of the present case, none of the applicants

qualify for appointment against the regular post in the

\
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Uffice /esieblishments ¢f the responaentis. i
113 The respondents in their counter afficavit

have referred tc Annexure CA 1 ang CA2£@%3% There is slight
distinction in the provisions contained iﬁ the aforesaid
two orders viz the circuler letters of earlier date fileg
¢s Annexure 1 to the C.A. The difference lies in the fact
thet by the former circulcrs 24C deys continuous service

in 2 consecutive years is preovided whereas, though 24C

deys of service is provided including proken perioc of
service but the 2 years period is to be cimputed according
to the seid circular from the date cof iheir registration

in the Employment Exchange. The agplicants do not qualify

for being considered for regul:risation under the provisions

of Annexure CAL and CA2 that since none of them have put

in 24C days of ccntinucus service in 2 cunsecutive yesrs,
i2. it was next urged on behalf of the agzlicant
thet the respondents have manouvered and have not permitied
eny of the applicants to complete 24C days of continuous
service in 2 consecutive years. This alleged action of the
respondents is stated to be arbitrary and capricious.

13, A similar .\?ontention was consideted by a
Bench of which I was & Member, By the said decision which
was rendered on 15,12.94, 52 C.As grouped together have
been decided by a common judgment, The leading C.A wes
C.A, 1336 cf 1993 '"Munna Lel and Ors Vs, Union of India &
Ors, We had held in the said decision thst on the materisl
On record we are in no mosition tc adjucicate the plea of
arbitrariness and discrimination. The same situatidon
obtains in these U.As alsc, The nature cf the appointment

¢f the applicants coes to show that it is as . seasonal
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casual labourers, theirvengagement Was on seasonal basis

Lo cope up with the extra work load which arises for

intermitte:

)
J
ct
0]

L is made snd work ig

Provided as far dS possible to the Casual labourers c¢n

basis of number of days put in by {hem,

14, At

the

the Ber the legrned COunsel for the
Tespondents Cétegoric

glly stateg before ys that the‘respo-
ndents are not engagi

-

Ng any fresh hands dS Casual labourers

end has resclved not +¢ €Ngage any fresh hends ti1) after

régulsrisation of all

Instity+e til}l date,

which
15, In our decision in C.A 1336/93,d /v'as alsc

e
by casual labourers of the IV B 1. and C.A.R.I, we have

held that °rdinarily in Ceses

wage basis
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(ii) 1993 S§.C 188'Union of India and Ors Vs,

Baesant Lsl and Ors.

{
|

(iii) 1951 S.C 1117 The Scheduled Caste and Weaker 3 |
Section Welfare Associ-tion and another Vs. '
tete of Karnataka.

(iv, 1¢6C(2) U.,P.L.B.E.C 1174 and &also et pagel347.

17, By ¥he first decision'U.F. Income Tax Department
(Supra), a writ petition under Art. 32 of the Constitution
w@s decided. By the said decision the Supreme Court direct-
ed the respcncents to prepare a scheme on rational basics for

absorbing such employees who have been working continuously

for more than one year.

18, In the second decision in Union of India and Ors

o

Vs, Fzsant Lal (Supra), it was held that there was no material

to indicete thet the respondents fherein were employed on
&l

project work. It was provided that on completing 12C days
| they are entitled to get salary as tsmporary employees, j
| That decision was based on the provisions laid down in !
Chapter XXIII of the Indien iailways Establishment Manual. ?
No enalogous provision has been pointed out to govern the |

cenditions of service of the applicants in the C.As under {}
decision, The said decision, therefcrey, cannot be used
to any advantage by the applicants.

two
19, The last/decisions were cited to support the

submission that the respondents being instrumentalities

of the state,their action should be informed by reason end
resbrt to 'hire and fire 'policy would be arbitrsry. Ve do ~
not think it necessary.to analyse the various decisions '

cited on behalf of the gpplicanis,

\
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2C. On the guestion of regulatisaticn as is

known, the Hon'ble Supreme Court has in the easrliest
decisions had taken the view fhat the ceosual dsily emplcyses
ere entiitled to be regularised after having put in six
months ef scrvice. In some leter decisicns the service of
one yeer wes consldered necessary for being regulerised.

In socme cther subsequeni decisions instead of directing
regularisation the authorities were required tc draw up &
scheme for regularisation, The Hon'ble Supreme Court in
some later decisions tock the view, the 3 years service
ignoring artificial break for shori periods in the circume-
stences of those csses was held sufficient for regularisati-
on and provided that the regularisation be made in phases

in accordance with the length of s@rvice.

8 The Hon'ble Supreme Court in some other “

ceses finding ihat the claim for equel wages &t par with the

regular employees and for regularisation involved disputed
question of fect and needed investigetion remitted the
maiter to some nominated ccurt or Tribunel or expert body to‘
exemine the contentions reised in the petition bafore it as
also the stand taken by the respondents on all issues after
providing full cppo-tunity to the perties of hearing incluy-
ding leading of evidence oral and dccumentary required state
Tribunal or body to make & report to the Registrar of the
Hen'ble Supreme Court within a time framel, After the
receipt éf such a report the Supreme Court considered the
recomnendation and passed necessary orders. In this regerd,
reference may be made 10 the case of 'Bhé@ati Praesad Vs,

Delhi State Minerel Development Corporaticnt,

i
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22, Some oth r decisions on the question of
p regulorisation deserve 1o be notedy; since they arerthe

recent and subseguent cecisions, In the case of 'Delhi
DevelOpment‘Hcrticultural EmpiOyees Union Vs. Delhi Admini-
stration Delhi and Ors, r@ported in A.I.R 1992 §.C-79, a two
Judge Bench was plﬁféd to make certain relevant observation,
It was observed in the said judgment -
" this country hes so far not found

it feesible tc incorporate the right

to livelihood as a Fundamental right

in the Constituticn, This is because

the country hes so far not attained the

capacity to guerentee it, and not because

j ; it considers it eny iLhe less Fundamental
tec life, Advisedly, therefore, it hes
been placed in the Chapter of Directive
Principles, Art. 41 of which enjgins

upon the State to meke effective provision
for sccuring the same within the limit of
its economic cagccity and develcpment,
Thus even while giving direction to the
State to ensure the right to work the
Constitution makers thought it prudent

not to do so without qualifying it."

24 The other relevant chservation in the said
judgment is " for regularisation thers must be regul:cr
and permanent post or it must be established

thst slthough the work is of a regular or

\ Q
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permanent nature, the device of appointing and
keeping the workers on ad hoc or temporary poéts
hes been resorted to, to deny them the legitimate
.end legible benefit of permanent employee, In the
same jucgment, the Hon 'ble Supreme Court was pleased
10 note an equelly injuricus effect of indiscriminate
regulerfsation it hss been noted:
W @egsMany  of (po agencies have stopped
\ \/
undertaking casuzal or temporary works
though they are urgent and eésenggf%
for fear that if those who have/empluyed
on such works are required fo be continyed
f0r24U or more days have to be absorbed es
regular employees zlthough the works are
time bound and there is no need of the
workmen beyond the completion oi the work
undertsken., The public inter€st are thas
jeoparadised on both_counts, "
24, The other decision which needs to be noted
is the decision in the case of State of Haryana and Urs Vs,
Pizra Singh end Ors, A.I.R 1992 S.C 2330, In the said case
in peragraph 23, the Supreme Court made the {Sllowing
Observation:-
while giving aeny direction for regulé-
risetion of ad hoc, temporary,'daily—wagers
eic the court must act with due care andg
caution, It must first ascertain the
relevant facts and must be cognizant of %
the severel situations and eventuelities

that may arise on account ¢f such dire-

ctions, A practical and pragmetic view

\ Qﬂx  ss.p3C
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has to be taken inasmuch as every such direction
not only tells upon the public exchequer, bu¥
&¢lso hes the effect of increasing the cadre
i sirength of a particular service, class or
categery.”
25, ~ In the sald cese it was held that the
High court has acted rather hastély in directing wholesome
regularisstion of all such persons who have put in one
yeer's service and that too uncongitional. In paragraph
1C of the said decision, ii was Observed:-
" ordinarily speaking, the creation end

abolitioh of & post is a prerogative of

the executive, It is the executive again

that lays down the conditions of service

subject ofcourse to a law made by the

appropriste legislature. This power to A
prescribe the conditions of service can
be exercised either by making the rules
under the proviso to Art. 309 of the Consti-
tution or(in the absence of such rules) by
issuing rules/instructions and exercise of
its executive powers. The court comes into
picture only to ensure observance of Fundamental
right, statutory provisions, rules and other
; | instructions if any, governing the conditions

of service.,"

26, Another decision of the Hon'ble Supreme
Court which needs to be noted is a decision by a three
@ Judge Bench in the State of Punjsb and another Vs,

Surendra Kumar and others reported in 1991 iv S.B.L.T(L)

163, The entire judgment of the High court reads thus:-

\ ijt o+ op3l
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" on the facts and circumstences of the
cése, we are of the opinion thast the just
end fair order shoula be that thej55€3{353;fs.
who have been appointed part-time basis shoula
be continued until the government mekes reguler
appoiniments on the recommendetions of the
Fublic Service Commission., Manwhile, the
petitionerg will get their salary for the
period of vocation." Gia
27 & perusal of the said decision/that
it was urged by the learned counsél for the respondents
therein that the order of the High court can be sustained
on the basis that the Supreme Court has issued directions
for absorption of the temporary or ad hoc Covt. sarvantis
on paermanent basis in seversl cases. 1t was argued before
the Supreme Court that if this could be done by the Supreme
Court without assigning any'reason, it should be opened
to the High court as well to allow the writ petition in
cimilsr terms, The Supreme Court expressed its inability
10 agree.Il thereafter proceeded to point out the distinci-
ion between the jurisdiction of the High Court and the
distinction between the pow8r conferred on the Supreme
court under Article 142, I was held that Art. 142

empoviers the Supreme court to meke such orders as may be

' necessary;

"for doing complete justice in any case
or matter pending before it." which
authority the High court does not enjoy.

It was observed that:-

‘\' .}.p32




" the jurisdiction of the High cburt while
dealing with a writ petition, is circum-

scribed by the limitation ciscussed and

declared by the judicial decisions and it
cennol transgress the limits on the basis
@f whims or subjective sense of justice

varying from Judge to Judge."

28, In Sendeep Kumar Vs, St:ie of U.P., reported
in 1992 S.C 713, the Supreme Court held ;=
" From the facts placed befors us, it .appears

that Lhe scheme under which the petitioners

are working is of & very specific nature ¢
There is no permaneni need for the work and
since it is & project for s particular purpose,

it will not be possible to direct that the

petitioners may be regularised in service,"

29, The Supreme court agaein reiterated its
aforementioned view in 'Kernataka State Private Collece
Stop Cap Lecturers reported in J.T. 1992(1) s.C 373,
3V As noted hereinabove, one 0f the Fleas raised
on behalf of the applicants was that the respondents have
not permitted the applicants to complete the eligibility
laid down in Annexure CAlL and CA2, The Suprams Court in
'Piara Singh's case (Supra) has made 3 very relevant
Observation:-
" This is not|a case, we must reiterate, where
the Govt., has failed to iake aﬁy step fer
regularisation of their ad hoc employces

working over the yeers. Every few years they

have been issuing orders providing for

! k.
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regularisation, In such a case, there is

..‘

no occasion for'the court to issue any dire-
;4#,_glignsrfor’regui%risation cf such employees —-
more particularly when none of the conditions
piescribed in the said orders can be said to
be either unreasonable, arbitrary or discri.
minatory., The court cemnot obviously help X
those who cannot get regularised under these
orders for their failure to satisfy the
condition prescribéd therein, Issuing gemeral
i decleration of indulgence is no part of our
| jurisdiction, In case‘of such persons, we can
only observe that it is for the respective
Govts tc consider the feasibility of giving
them appropriete relief, particularly in
¢ cases where persons have been continuing over
'a long number of years, and were eligible and

qualified on their date of ad hoc appoihtment

and further whose record of service is sétisfa-
ctory."
3%, ~In the light of the discussiion hereinabove,
since we do not find that the provisions contained in
Annexure CA 1l and CA2 can be said to ke either unreasonable,
arbitrsry or discr‘imina{ory, the provisions of the said
annexures must be ailowed to govern the question of regula-

\

risation of the casual lsbourers of the Institutes in

question including the applicants in these O.As,
3Z. A recent decision cited by the learned
counsel for the respondents may also be noted. The said

decision is by the Apex court in 'Madhyamik Shiksha Parishad
Vs, Anil Kumar, reported in 1994 L.I.C 1197, A porusal of
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the decision shows that the respondents thereto had ™en

engaged in the year 1986 by the appellant for the work of

Preparing certificates to be issued to the successful

Cendidetes ct the examination conducted by it, The I2Spo-

ndents were being paid bastly st the rate of Bs¢20/~ for

L00 certificates, There was a backlog of certificates
10 be cleared and the réspondznts were engaged to clear
that backlog on payment of adequantum, The backlog haking

Leen Clearsd, the services of the respondents were not

eontinned, the Tespondents filed a writ petition and the

High court was pursuaded the view that the respondents were

Cssual workmen who hag completed 240 days of work and for
other reascns held that discontinuznce of their services
was not legal andg they were entitled to reinstatement, The

Apex court held that the completion of 240 days of wark does

not under the Industrial Dispute Act import the right to

regularisation, It merely imposes certain Oblication upon

.

the employer st the time of termination of service. It

further held that it is not appropriste to import and apgly

that anology in an extended or enlerged form, In the said
Case the Apex court also helq that since there was no

sanctionad post in existence to which the respondents coyld
be said to have been appeinted, the order for their reinstate/
ment could not be upheld, It was also held that the |
assignment was an ad hoc one which gnticipatedly spent

itself out ang therefore, it was difficult to envisage for

them the status of workmen on the anology of the provisions

0f the Industrial Disputes Act importing the incidents of

completion of 24C days work,

‘%Qi/ essp35
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33, Reference to the above decision is relevant

and meets the plea taken on behalf of the respondents that

At
!

on completion of 24C days the applicants are entitled to
47_f__£ggularisatioé. The respondents have very-clearly indicated:
that the applicants were engaged as seasonal casual lsbourers |
on completition of their work for which they were engaged,
their services autometically came to an end. The respondents !
have alsoc denied that the applicants can be termsd as workmen :
under the provisions of the Industrial Disputes Act., Since
No sanctioned post'is in existence, we think that it would notj-
be advisable to direct regulerisation of the zpplicants ' &
} against reguler posts, More so, since admittedly, tﬁe'
applicants on the basis of their number of days of working
do ‘not fulfil the eligibility for regulerisation lays down
in Anexure CAL and.CAQ to the counter affidavit.
34, On a conspectus of the discyssion hereinabove,
the U.As are devoid of merit, The pleas raised on behalf
' of the applicants has been held by us to be untenable, The
O.As are accordingly dismssed. The parties shall bear their
oWn costs. Such of the dpplicants whose services came to
én end on completion of the work of the project for which
: : they have been engaged but by reason of the interim order
they hgve been allowed to continﬁe will heve no right to
continue., The interim order was subject to the decision of
the O.A and since the O,As are being dismissed, the interim
rder if any, stands vacated, Copy of this common judgment

shall be placed on the file of each of the 0.As which have

been clubbed together and have been disposed of by this

common judgment, , " OB

i ’.: .°ﬁ-.—:‘- : ;-n- S
( K. MUTHUKUMAR ) A5 ( B.G. SAKSENA ) |
MEMBER(A) VICE CHAIRMAN a

Dated: Dec:o.... 1594




